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Bl fPIRTd / gRifad ofR Y U9 4T &3] BT oA fhar 11 8, & %00 3 B /4 bR 4

TGT STg:—

B0 | IO | DS AT 2 H | TS U GHT | HIS GAT 4 H | DS G 2 | fAaRor
o | U™ |r | aftfd UM WMT B | &r A ger | aftlg |8 um | ® aftfa ™
T ATH I B A SLiCd T | afeforg | @ A 9w
T T | 31 a1l T & | 99 T D
M T M
1 2 3 4 5 6 7
faera @ve foam
1 DAl | 1. oAl T8 1. ¥SdIT BT T 5
2. dqEar (=@ | 2. |90 q affa g
3. S TSIE HFHY) | 3. TS B GISHY
4. fasy 4. Ao TERT 3 TH T
5. dSaIT 5. ST UHell | 77F THT
6. WU 6. STl el | Pordl & 87/
7. IS PHolTS]
8. TSE 7. ST STelvR
9. o TERT
10. STl Uil
11. ST STel%
HeTS!
12. ST STerR
3T gINT,
afera (Gemae o) |
fFerfdrear e wd srgaem favmT

fRre—02, 07 IS, 2026

&L Td. Uh. Se]—41-103 /1 /2023 —ZHTMael Uaeia Irsaured, fRarae uqer fafead
AA—FfIT T FIfhia Far—e ([F41 iRk F9RT & Joda™ &1 MaRon) 14, 2009 @
gRT 4 @ IT—GRT (2) §RT Ued fdadl &I YANT I_d gY, refaRad Afemial &1 39
AAFTH & AT R BT T ol & yAo I fRad wa d Rierad &= & forg urieregd
P B, 3fqfeT—

1. Jdg WHN WReY Heldemed, fufecdr IR IR Udid T ARG
ITAT @ Ifhcdr G 3R 3Udrel T IRPRI AT & Rifhcdr areflers,
T IfRIRET & Wid JTfAHIAAr sTaRrer fhar 71 2 3k

2. Wdg Ts ffdbear el fma) e siteiRar & fidr fFRfdeear d@wem,
AYETD WReY Bs AT YD s Rerd & |

SN I
e (FWRed) |
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[Authoritative English Text of this Department Notification No. HFW-B-A03/1/2023, dated
07-05-2026 as required under clause (3) of Article 348 of the Constitution of India].

MEDICAL EDUCATION & RESEARCH DEPARTMENT
NOTIFICATION
Shimla-02, the 07th May, 2026

No. HFW-B-A03/1/2023.—In exercise of the powers conferred by sub-section (2) of
section 4 of the Himachal Pradesh Medical Service Persons and Medicare Service Institutions
(Prevention of Violence and Damage to Property) Act, 2009, the Governor, Himachal Pradesh, is
pleased to authorise the following officers to make complaints in writing for the purpose of taking
congnizance of offences under the Act, namely:—

1. The Medical Superintendent of the concerned Government Medical College, the
Medical Institution and Hospital or Government Hospital, with whose jurisdiction
the offence is alleged to have been committed; and

2. The Block Medical Officer concerned, within whose territorial jurisdiction the
Medical Institution, Community Health Centre or Primary Health Centre is (are)
situated.

By order,
Secretary (Health).

r5g fatae ARt fRemae e
STATE ELECTION COMMISSION, HIMACHAL PRADESH
Ieed, RMer-171 002 Armsdale, Shimla-171 002, Tel. 0177-2620152, 2620159, 2620154, Fax. 2620152
Email: secysec-hp@nic.in

NOTIFICATION
Dated, the 25th May, 2026

No. SEC(F)1-45/2024-1-8596.—Whereas, the District Election Officer (P)-cum-Deputy
Commissioner Bilaspur vide letter No. BLP-Panch-Election-2026-3366, dated 23-05-2026 BLP-
Panch-Election-3405, dated 24-05-2026 respectively has intimated this Commission that
Smt. Kamlesh w/o Sh. Ram Krishan and Smt. Meera Devi w/o Sh. Jai Pal are contesting election
for the post of Pradhan, Gram Panchayat Tahli, Development Block Shri Naina Devi Ji;

And whereas, Smt. Kamlesh w/o Sh. Ram Krishan is working as Mid Day Meal Worker
and Smt. Meera Devi w/o Sh. Jai Pal as Anganwadi Worker and both of these candidates have
concealed this fact;

And whereas, the District Election Officer (P) Bilaspur has further stated that Smt. Kamlesh
w/o Sh. Ram Krishan is not qualified to contest the election for the post of Pradhan in view of the
clarification issued by the Department of Panchayati Raj vide letter No. PCH-HA (1) 10/2020-
clarification-41504, dated 21-05-2021 wherein it has been clarified that Mid Day Meal Workers are
covered under Section 122 (1)(g) [now 122(1) (i) as amended] of the Himachal Pradesh
Panchayati Raj Act, 1994;
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And whereas, the State Election Commission vide its clarification No. SEC-15-17-2007-
4507-28, dated 09-10-2010 and letter of even No. 1512 dated 10-05-2011 has clarified that the
Anganwadi Worker shall be disqualified to contest the elections to Panchayats and Municipalities;

And whereas, the matter was placed before the Commission and the Commission is of the
considered view that the election process with regard to scrutiny of nomination papers for the post
of Pradhan Gram Panchayat Tahli Development Block Shri Naina Devi Ji has been vitiated and the
election process for the said post in Gram Panchayat Tahli cannot move forward;

Therefore, in exercise of the powers vested in it under Article 243K of the Constitution of
India, Section 160 of the H.P. Panchayati Raj Act, 1994 read with Rule 32(5) of the HP Panchayati
Raj (Election) Rules, 1994 and all plenary powers enabling it in this behalf, the State Election
Commission Himachal Pradesh hereby countermands the election for the post of Pradhan, Gram
Panchayat Tahli, Development Block Shri Naina Devi Ji and further directs as under:—

1. The nomination papers alongwith other relevant documents shall be sealed and be
kept in the custody of Returning Officer till further orders of the Commission.

2. All the ballot papers for the post of Pradhan issued to the concerned polling
parties shall be withdrawn forthwith and shall be kept in the custody of Returning
Officer.

3.  All the postal ballot papers if polled/issued shall be sealed and kept in the custody
of Returning Officer.

4.  Wide publicity in the respective Gram Panchayat shall be made through loud
speaker/any other means as you may deem fit for the information of all the voters.

Further, the State Election Commission hereby directs that elections to all other posts except
for the post of Pradhan shall be conducted in the Gram Panchayat Tahli as per Notice already
issued.

By order,

ANIL KUMAR KHACH]I,
State Election Commissioner,
Himachal Pradesh.

fafer favmT
fBre—2, 25 A9, 2026

T TAOU03TRO—S10(6)—11 / 2026—atSl.—BHEA U & IRUTA o IR & HfJe
® AT 200 B ST Y WAl BT YANT HRd gU BAMS Uel 15 A ST faeaas,
2026 (2026 1 faEg® F&AI® 9) BT fIA®G 22—05—2026 BT FFATaT R AT T TN 3rfea
348 & GV (3) B N, fATgd & ST U &I o194, fBArael ucel § UHid &= & oIy
Trpd &R A 81 o SWRIad fORrIe &1 a9 2026 @ ARIFH F=AE 15 & w9 H SN
UIEd UTe |ied JIeyd (S—Toic) BHrae Uael 3 UHIRIT fdhar SIrdm & |

3T T,

(Sfo fags wfa),
arfaRaa fafer ol va sifaRad wfa (fafd) |
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2026 T JARAIH G 15.

fRarae ucer Iou feam maeT AfdifH, 2026

RT3 BT BHH
A1
URM®
1. ferg A SR URY |
2. R |
EATI—11
ST BT TS
3. AT BT TS |

4. e IR IR—ARBHRI Tl Bl R |
5. JeYeT AR IR—TRBNI SR I USEfey 3R Ja1 Bl 0T |

6. FFREaT |
7. ANTYA YT CTAT SITT |
8. 3 RHD R |
9. JATANT B AT |
A1
IR & F
10. JMART & I3S |
11. Ufsha 3R wifadaar |
12. JANT & H |
13. 4RI AFA & FA |
A1V
wfea iR wrdarfa
14. IIMANT BT HeH Wor @ wifaar |
15. 3TN §RT 14 |
16. fafw s @1 @ifaq |
Iy vV
TR 3R HHATRG<
17. JATHTRAT 3R 3= HHATRAT BT R |
FAg—-VI
fad ok o

18. IMMANT T ey |

19. Il 31X TETUeTT |
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- VII
fRare

20. 9If¥ RUIe |
21. 3RANT BT RUIE W) HRATS |
22. Iif¥e RUTE 3R AR RUIE &1 g & AqHeT AT ST |

ey VI — vabiof

23. IR & AW BT Ald Had BT |
24, ASIIAAYGEH D] T3 HRATS DT ARET |
25. 999 9 @ 91T |

26. HISATSAl BT G B DT AT |

2026 &1 SfRAFRIH Gl 15.
fRAre geer 59 fam ST srfafH, 2026
(AT ITUTS ARG §RT ARG 22 A, 2026 Pl JARIFANS)
P R dag &l & e & forg o a9 iR FHiem a3 iR f2arae ueer I
% fHAEl & FH 3 B ARRIRI & T & oI IU iR A g 7q g [
IMRANT & o+ 3R S ST dei S9a e fawdl & foy i |

IRA ORI & AdedRd ay ¥ f2aed uew @ fQud |9w gR1 FEER - 98
sfafrafag sn—

-1
URMRIH

1. g W R TRV—(1) 39 ofE @1 Wiea A fREmed uew g fea
SR 3rffram, 2026 2 |

(2 uE TN IRG BT GG BT O 9T IR 0 (§—TT9ie), A udw H
YT STERET gRT Fad & |

2. gRYYG —39 IfRITT § 59 do ded I =g uferd 7 8-

) “HRY” | U BT [T SR [AD! Tl BIAT AU & 3R §AD A Py,
errrrcn-rﬁ UYUTE, AR OIS, § S<UTed, B9ol IR Sy Ul @ @,
HYARI] UTel, VM ITa AR WTe, 9RT, NI, 3699, Sid—sed & IUed 3R
FY IR & oY dod 91 & YA 9 VAT Bl 39 A8dg dridhag A
afaferd 2

() “sremer” I AR BT Feuel AV 2;
(1) AT’ | gRT 3 & 3N ST SMART MU ©;
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(-EI-) “W” ﬁ QW a’ﬁg aq_ﬁﬂ_ ﬁ E %; Gﬁ

(1) W{&IW@T‘?{W%
(i) foft oy aafod & wread F Y R @G RS Tl AT &;

(iii) Bz =fdd ST A e, g9 SR, T e, U 9T AT NTH
ITEA 3R FYATE] UTel Afed Wedg &3 § el 2,

(iv) o1 @fed S P AT a1 IR—FT 99 U P FIST F Hord g A

(v) iz Afed S P AolqR dS8aR & AT HIY el gaaral § ¥ gafl
fRRIER 2 |

(&) “FR” 9§ arT 18 & 3l 13T fRAmae Ueer 59 fhae T e sifma &,

(@) “WHR” I I PR I A I PR AT &,
(B) ‘“Few Afa” A AN T Ao Afag AV T

(&) “orftrgaer” | orF (§—Tore), A R # ySIRa sftRgEe ifa
@) “fafkd” 9 39 sfafem & srfiw 9w v foml grr fafka sfma 2;

(30) ‘TR’ @ ST P, AENDH, UIEE, AR Uleld, V¥H IAEA 3R FgHaET
uTer IeUTe AR VA A Saare AfFferd 8 T ST gRT aHg—awd W fHeiRd
foar <

(e) “Rafrr” & 39 rifam &1 a1 16 & el MART gRT 991w 71w fafw sifma €;
3R

(@) ‘=T’ fRArad U<y I SIfAYd

ETI—I1
SANT BT TS

3. M & MeA——(1) WRGR, JIOGAT gRT, Boraa e I faae emanr &
TH A T TP R BT Tod w3, o 59 Ry & ol o ve wfddal &1 9T B

3R S AR FHl BT Tl BT |

(2) SMANT 3remet, M | SMd IR-WRGRI AT A TS 8N &R §AD =i
femferRaa Y afafera g —

() Horufar, T A=AV HAR : TeT—AE;
fearae v 3y
fazqfdenerd, are™gR

(@) Herfa, S geaa Rig "AR TG A—AG;
CINCIRTRCECIEEI]
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(M) w7 faarT &1 e ; TR
(&) IETaE fET @1 Aeee : JoT—Haw;
(®) uepuTe favmT &1 feers ; Ja—Haw;
@) PN faurT &1 fFeee : AR 9iq |

4. T AR IR—WHR Tl H FYRR[—(1) ST & emy IR IR-WaR
AR B FRYfad =0 WRAR R G Afd H @7 S, SiA1 fafed @ S|

(2) ormer Ud UAT wfdd B8R SN RS U &1 il faril 8@ oiR ere e o
wrfoele e grm, e o &1 9 $F Fae o SUi 81 3R RO a9 'R 3R

FRIETT B Ry BT YA S 81 qA HiY/arraril/agqurer § =gAdq 5 a9 Pl YRIaiTd
S E|

(3) SU—URT (2) & A A 39T & 3= RATIS TS I PV f[AUvE a1/ &
Y Sust fauor Afafa a1 FEart 9% @ 3reueT @ WU H War dRAT A1 Afffera & A |

4) IR—RPRI I TH VA Ffad BR o fRA™e uqe &1 Rl faRi 8 8k
EFIS AT WIS fBAM BN 3R SHa UTd SN & Aeqed & AHbE AeA0h Jrgdl &
AIF—T FATH 4 Y I UMD JJHd BRI AT Uh QT Afdd B8R ST f29rere ooer &1
Rl Farl B e v B A1 dag @EEr/uay] feean) | dved @ suily &
AT Y IR 25 99 I A& BT 39d 8l [orad e & wU § YAdq U ay &l
3rwa ) afmfera 2|

5. Iegel AR NR—RHN! TSI Bl JaERT R JaT & Id.——(1) el a1 IR IRBN
AeX Ug UBYT PR Bl UrE Ay B A & oIy AT 70 A9 B XY WG BRI db, S W GaaR
8l Ug W 99 2 |

(2) o1 AR & YU ARI DI JAT AF] IITAM H a9 AERT T |

(3) oremeT SR IR—WRPN FeRl B YA &1 Fega R dar ot G g il
fafed &1 Y |

6. fREaG—®E M @A g a1 IR—WAN Fe® & wU 4 Fgfaa & fou =
gl B, S g8

(®) WRT & AFRG = &) AT
(@) 21 9§ BT AR I &l B ol g; A

(M) AFRIE BU W AR ® AR FerH ey gRT VT efd far ar ) A

(@) forft O Ry @ fory IRIg o SR dREaN ¥ efved fhar war §, Rrad
TRER B T H Afdd ewar  sr<dferd §; 4T

(®) =i fRarferr ¢ |
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7. WEYA 91 el IM—(1) gl iR IR—RHN I8 WRHR HT Faierd
TEIER ¥ fIlRad o THR 30 U ¥ ANYH § FH T |
(2) TROR I GRT AFe I fHdll IR—TRARI A& B 9D UG A gl Al afg

dg—

(@) fearferar efyq foar war. =

@) fEd U TRy & foly I9Rig SERTT T & IR SRE ¥ efved fdhar T '
s IReR Y I H Afde eHar sradford ®; a1

(M) AFRIE BU W IR B AR e <RI gRT T |fd fhar war |

(@) B B A THR BAT § AT B G H e & AT 7 AT

(€) SMANT & AR A Jodl A 397 srafay forg srguRera wear &
TR 39 SUERT & A U (Bl AfdT &I 99 T 81 ST SN S db I
Al # GAaTS BT Ffadgad v | ¢ faar a7 2@ |

(3) SU—ERT (1) AT IT—GRT (2) F 3T BIRG RfFT BI, e FRYFR gRT A=T ST -

8. MHRAD RfdT—aomeue a1 IR—IRGR AW DI J&J, INTIH AT FREar a1 Refay
H O Sd PRIGIA B JEaEE W Yd B hed H oawwed g oM @ Refa H 3W ue W
JMHRAS Rtk A SET iR =i Rfdd &1 v o aafad &1 Fgfed gRT =T g,
ST 370 gaadi & YUY BRIGIA & oIy UG GROT B |

9. SERT &7 JEATEH.—IRNT & J&Ted R § 1 WReR g1 FiRd fadl s
W WR Rerd B |

3rEATI—I11
AT & FI

10. JMERT B 8B ——(1) RN &I 6@ A RT AEWHATTIR AR TH F77 iR
I TR AT DI AT ST a8 Ifaa a9 |

(2) WA, T | WMWY I AN B 6@ FeITgT |

(3) SN B BB B JEAAT AT RT DI SN AR IAD! U H, IuRerd
T 37 H W Dls TP AaW U §3h DI 3[eTeTdl BT |

(4) 3mANT @ Yo& @ g TOYRE SMANT B B W HH IR Few A BAA |

(5) ST&T I |Wa BI, JAMART H el &I ol Faaeta § far s, feeg afe smanT &
Rl & rg Aave 81, a1 SR AR & 9gAd & A @ MR WR Aoty forar S |

11. ufshar iR wfaqai——(1) AN 3o+ ufohadr &1 AT B |

(2) MRt SU—afAfaat a1 eITT T ST BN AD AT g U HeH & e gRI
T 1 UBc] BT eI B & olU HATSHRI DI I FD T |
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©®)

PR AN & HHAIRG< B T AT I AR A a1 96 Fol vd

TSl & AT d8DI DI G I B oY A IS HAT ADh A |

12, IRNT & HI.— AN FHAIRIT $AT BT ITeld HITM—
(@) BHT=d Uow 50 & BN AR Hag & B qaad RAfd & A—Ar s9d a3,

UM IR BT @ AHIET B, A= Fiv—<ieary Su—eal  feaml @ faf=
ST B R &1 Mded HRAT IR I99 & Faq IR =ETd By s &l
T B & folY Yeb ATSH IO TAR BT,

(@) P Fpe & fory RHER SRPT @1 fIoRor ore iR IoR-3memRa

(7)

fafaefiemvor, dear fauvM, G FRIMSGIRIISTHT Favel, Jeaaei[aik Hiy—vRiwmor
& Hegq 9 fRAMl @1 3 9gM & IuTd eI,

PR—uRRefE IR FA—Se@aryg gfednr iR FAYHS Thidl & ST B
JAER UR (ST BT THE BN JoMiordl Bl Icaraahdl, drdadl, ReRdr 3R Addr g
P WD YA BT,

H IR dag &3 & 99 I iR WG Bl AT, R, AT gTe iR
3= HEdg 3 Afed Fgfd iR I #eg wuadl B RIBIRET BT,

IRgH TR W FIeR AUUF AlSdl BT eI HAT IR 5T H FoIRI BT FeId
S

W) IR FrEei=e Y & < dradd Ifud d)ar iR fafaefiexor, aoTR,
AE, o giawms iR g-aMd Hadll SMen & fou emed dfed Sugw
NS & STuANT, URETT 3R ok gaR & Aegd 9 IR &3l H 3 3R
RIGHTR &9 99 & SUTl &1 RIBIRYT &Rt

51, SRB, PHIcAed AR F [GaRor yonferdl & IdAM g7Yc SYANT q&ar IR
PHRIYUTEAT BT SF BAT AR ITH GIR & FGSITd a1,

S) BN B oIy STl SUART &1 goar Reafd, SHd yaei 3R & B1 e AT 3R

PV IUTEHAT deT & oY H Tl 3R FAe! ol & dhAd, B AR [EPhr
QI Bg FNwIRe &R,

ﬁ SIS BT T[T R AT ARRGEiART B 9@ & foy Sury geir i

YT B AR AT (IS BT JJIAN PR S [99d WR U
Wﬁwwﬁﬁquﬁmﬁ?mmﬁmﬁﬁm
Qe fedT AHd, Weedl iR URy—@awedl Ul & oy oyl deRdr o
I BT S\,

DY HI™ H e qeM, ofg Ud WHia fBaE dfed Irier ko1 & gars &l
T w9 ¥ der iR HY e o uRa e wifa &1 i <7 & forg @mus
R GuIRI &1 Goma <1, 97 Irio) gRaRT & W iR IARSH Siad &
SENNIERISER

P # Rrfed gaeil &I effd H 3R 990 W@+ & folt SU e iR 39
I b oY B IUEA, IREF], URUTE, FoR UTa, $iv—ar-iao! iR By
JHEHROT qAT G AU JqEAREAT & Theih! I~ & U ® G 1,
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(@) foram @ Riemdl & GHRM BT IR S9a IR & forg e SRy &=,

(€) T WR W IR IMEaIHal Ted W ARSI WR R I[JIF AN AR
HRAT 3R IUALT HATH AlSel & IMER W HY IAGHAT AR [HAFT DI T TG
% oIy TRBR BT GG 7 3R

(@) SWH FA F FET AT I WWHR gRT AN Bl Aoy wY | dafia fhdl
I e W IR &= |

13. AW AR9 & §d—(1) 9w Afa fFr=fefad s e —

(@) MM & <fd BT BT Falad HRAT, MM & f\d BB Bl FIRET 8k
Jeed HRAT, AR e & R W AR™RT & HHATRG] P e, Qe AT qaem
ST BT

(@) MR & [ 3ffderdl, Uferfodl, dddl IR HuURRl & SfEa IER@mE iR AfRen
DT FIAT DRI

() SMANT B AR A qITYH], BRI R 3 AT BT IS AR SRITARVT BT,
3R =® TAT 3 WehIRI foRIdl BT Joidh, BRIER AR ThAIBRT HRAT;

(@) T ST S TR OEWER HRAT 9T dbl SR faayer oIkl & 1er ST @

1Al DT FATAT DAL

(§) MART IT D IJMAGIRAT IT FHARAT & Uo7 § I 39 faog fHd 1wy
FHART & ARIH ¥, AT BFAT FARDHRI T 39 Fae H I gRI AHd fhdl 3=
fh & ATH ¥ B HRIATe] AR BRAT FATold $HRAT AR FaTd BT,

(@) oreued & WY | AN & HHATRAT Bl ARhAl, Hodl AR IJRGIId! BT iRy
DT,

(B) SMANT & ) ST & Hdy § AT YA AT & 2 H IMRNT Bl IR I NaIH
AT g1 39 A arferard &

(S 3manT @t gy, okl ik f2di & fod ff UdR & =19 & g9 a1 &fa ar
g Bl b & foIU 3Masgsd Heq ST

T Id oIfdadl T UANT BR FHIT Ol STRANT AT 31eTeT gRT S UITAITT bl
SITG:

(2) AEw—WfHE, e & WY ¥, MM & Y9MEl IR FHIA FaTed & fofg Ul
Prs A 2h IR & BT ATHRT DI IITANTT B THT |

CNC)

I IV
wifeaat iR erdafeat
14. IMWART B FeH WoM B Afdqai—(1) AR & I AfHTd A\l & G # a1

39 AMRFRM a1 G §9¢ Y Al & Seda § MRENT gRT AIfoed el AFer a1 fhy g
el wrf & Sda | AN @1 wed W @ wfad gl |
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(2) SMANT 39 ORI @ 3Rf9 W9 U WRAIfAd A1 WOl Y Hed W IR P drRars
TIfad 8 1 B TS B, A SHD aR H AR B RUIE B MR IfY a8 FRars wRA H
B &l ©, A WRIBRY IR B |

(3) T marT IRYT T & IR ARBR & FHR & U U8 FaH TR BRATg B
H 3B Y&l &, Al ABR IR §RT URT WEER R IR B & Lo, 9 A4
T ATEU U RS SR &R [, S AR T SR IR ST U iqwil &1 ured
PNATT |

@) WReR fHA N 7, AT & 3 IR U BTG SR ST & UIImd 3R
fog @ defdd feedl ff a0 & IR & gEEE urd )4 B fory, e gT e fadt wfdery
T ARh §RT IMANT D BTAT BT FRIETOT AT Sid BT IR B FHT |

(5) MANT Iu—eRT (4) # fafdse fReor @ S # oo+ gfaff|a o= @ forg fasi
s B UTApd B FDH T |

6) Su—oRT (4) § fafdse Meor a1 S @ KU Ird 89 R, WRER D! ST B
BN 3R SMANT BT T e ¢ G, 2 a8 AT &7 <=7 3ifard e |

(7) oreuer IU—4RT (6) & 3efH fay v el & witd & aRkg | o AT @ eafy
$ IR, I Ml & SERUT H AN §RT Bl T8 HRATE & IR H ARBR B G Hol T |

(8) SU—uRT (7) # fAffde @ & @M W TR el I U fhell | g W
fIaR &= & UTEq, IMART &I W fder ORI ) o), R 98 1aeasd a9el iR manT U9
= &1 9o BT |

15.  SMANT §RT Siia——(1) 39 IfOH & Sugw=l & eaefl| AT 319+ IMfdR &5
A G Al W WA G @R Oid Yo B GBI AR T D HAo b oIy, IART B
9 ot erfeat ura B S Rifder ufoear wf@dr, 1908 (1908 @1 5) @ Srefi fmferRad AmTl @1
e AT 918 B GAaTs B FHI fh Rifde =grarery & o fFid gi—

() foed aafed o 979 N &A1 iR S9@l SuRefa i ard e qer emer w)

STDI ST BT

(i) =EATESI B @ AR TRIRT BT el HRAT;

(iii) STIA—TA TR AET U BRAT;

(iv) fod =marera a1 draferd 9 fafl Ardeie Sifield a1 SHaT Ui & /T &R,

(v) Sl @ g @ forg F9d SR &_AT: @R
(vi) T 3T ", S fafkd fbw wird |

(2) IwHy ygd fhedl oy fafyy # srafde fddl a1 & 81 gV o omanT 39 i M
St B} e, S fexlt ardsife wrfdrexor ar fooh wkem & foiEer # 8 R
e BT B A1 MR R 8T BT |

2 S
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(3) afc ®IZ AESTS WSV §RT IMANT & Qe HT AU Tl BT &, Al AANT
Ied WIS ATHROT Bl QY SMOHRI & [I5g RIS HRIATE] URY BT HI 24T
PR GBI, AR (BT S FT BT JUIAT B &2 H g8 Fafed [Afde mieeRor b S9a
fIog faffad SRIATEl HR @1 RIBIRT B FH |

16. fafm eI @ wfd—emar 39 fafm ik g™ T@w v st 9
BRI RN & YRS AWl & o1y faf s a=1 | |

ATV
TR 3R HHARTS
17. ARHIRAT IR T HHAIRAT B FAYfR—(1) 3MINT, TRBR & AR & T

39 AT & ISl BT Hrif~ad HRd B ¢ AfHIRAT AR 3 HHARAT Bl VAT AT |
IR T AT FRIRE R Fam o™il fafgd &1 S |

(2) SMNT & ARNHIRTT R ey HHARTT & g iR Far 3 ot WA 8 SR=A
fafea & <Img |

(3) MNT & AWl FHHANI AT & TAdIUl IR im0 @ erfi9 # 3w @i @
T BT |

ATV
T ok o

18. IMANT & fAfai—(1) RArae uwr fham smanT A @& 9 & s1a e M &
oA fhar S

(2) T o= R H srafdse fod a1d & Ufdae 8id gU A1 S84 afte 3ER R &
Y Icure fquor AT @7 3 U SIUTd AT UfRId H S &1 ST SiRAl I WRBR IR
AT R FeiRd &1 &g |

(3) T &1 STANT AT ERT U4 FAl & aRer § gy &af @ gfd @ forw fdar
ST |

19. T IR oRAT UAET—— (1) AN 3Ifd <@l Ud 379 UifTeh Srfielal &7 SrRer
BT 3R U Uy H oGl BT a1f¥er fIarer daR s o4 fafed feam e |

(2) SMANT & <@l & HURIAT ASTeAIHR §RT U ARl TR &I ST o1 98 I
ST dr V) orETRe B Heg § ST Dl W FY AN ERT HEIORIIPR Dl Heg BT |

3) 39 IfRATA & T MANT & A BT FURIeT & Fael H AEeIEadR AT D g
g f5eh ) afts &1 St JERlen & Hey # 98 ffeR, fRweR ik miteR ura g
S AT HETeidThR d RGN Wil & TErokie & Hee § 9w 8 2, ik e s
FE—TEl, Wi, FERd aSERl R 3 TR 3R YA DI IRIA BIA DI AN BRI qAqT
RN & oY ft Brafer &1 PRI o)t BT IBR BT |

(4) wETCRITGR AT 39 g AT Fgw 6 o= =ifh gRT JmMIfoTd oM &
FrgToRle R Afed, AT gRT Ufiay IRGR ®I ol SIu |
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AT VII
Ruré

20. 9ffe RUE——mamT s R ad & fog FeiRa 0 ood ok & a9 W
O A RAE dAR B, SRA fafed & oMU SR g qdad faxfig a9 & SRE @1 T
Tfafaferat & @1 R EFT, SiR SH@ U Ui WRER B STfYd & |

21. IMRAFT P RUIE R BRAGL—RT 20 & AFNT 9978 T3 RUe & Uity R TRPR
Y R T RATS AT ST 98 ST FHsT |

22, 9Iff® RUd iRk AwRem RUE &1 o9 faue €1 @& 99 @1 OFl— WWaR
¥ RUIE, IS99 AR Rl W & 8 $RAE & U9 o8 ab  d WeR 9 9dfid 2
FIRT BN IR VA el @ Ui, IfT PE B, B BRI FuRer RO
Tereaeliy RUel & U<l 8M & 9gar IRy 59 [9ue 991 & a9e @ |

EII—VIII
1ot

23, IR B el BT AIPp Vgh BHI—IAATT & TAK Ao ARBRY AR HHAR
39 SAFH & (AT U & TR H BRI B Y AT BRI IRA & [y ddiid WRAT

ST AT, 2023 (2023 BT 45) DI RT 2(28) & AT H oAl AIPH FHS SIG |

DI T HRATEl BT GREU.—39 A a1 dgefia g=rg 1y o ar
ﬁﬁﬂﬁa%a%ﬁﬂwmﬂmjmaﬁﬁmﬁmaﬁa%ma@maﬁﬂﬁﬂﬁwzﬁﬁﬂmfﬁ
e, A AT HHARAT B faeg BIg dre, A IT 37 fAfdd Hriard) 7&f & S |

25. foM 9 @1 Of—(1) WRoR, AR g1 39 AWM @& yaSE B
PRI A B folg a9 a9 Fa |

(2) 39 R & ATH IR T YIS 9, R I b U AR e
T & FHeT 99 98 q{f dieg fod @) @ & fory ¥ # |1, @1 9RAT | 98 S/Efy ue aF #
3ferar &1 AT |7 W Afd SMIhiAd |3 § I 8 &1 iR AT FF & a9 ¥ g9, e I8
39 UBR G TIT AT I§ MY 91 & I H, faue 997 99 § B8 SURRY Hl © AT
fafreem o<t & 6 fam =2 g9 S =nfey, ar o S9a 99arq e U9 SUTaRd ®d
H, geRerfd, gardl T A1 T 81 ST, feg o & O aRad a1 Fwmg g9 9 S8
I yget B g AT 91 @ AT WR ufad a8 O |

26. HfSAZA B T A D Ada——(1) IR 39 AAFH & Iy B FHraffad
B H DI BHfoAs ST Bl & A WRBR I99F (§—7To7c) fRAmaed geer # gH1rd Armor a1
a9y 3meer gRT T QUG B ADB), Sl g9 AAFRH & Sugwil F R 7 & &R O Uy
BHISAR BN T B @ oy 3MIeIH FHEH Jdid 8l

R U1 BIs A1 3Me $9 SMAFTH & UR™ & aRg ¥ & a9 &I 3@ & a9 &
U¥Td 39 ORT & A Tl fhar S |

2) U ORI & T fHar T UFE IR D [HY O & g gy I
ORI & et AT SITeT |
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ACT NO. 15 OF 2026.

THE HIMACHAL PRADESH STATE FARMER’S COMMISSION ACT, 2026

(As ASSENTED TO BY THE GOVERNOR ON 22ND MAY, 2026)
AN
ACT
to provide for the establishment of the Himachal Pradesh State Farmer's Commission; to
review and frame policies for the growth of agriculture and allied sectors; to suggest measures of
economically viable and ecologically sustainable agricultural development; and for matters

connected therewith or incidental thereto.

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

CHAPTER -1
PRELIMINARY

1. Short Title and commencement.—(1) This Act may be called the Himachal Pradesh
State Farmer’s Commission Act, 2026.

(2) It shall come into force on such date as the State Government may, by notification
published in the Rajpatra (e-Gazette), Himachal Pradesh appoint.
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(a)

(b)
(c)

(d)

(e)

€3]
(@
(h)

(@)
\)

(k)

M

3.

Definitions.—In this Act, unless the context otherwise requires,—

“Agriculture” means the growing or cultivation of plants and includes ,horticulture,
animal husbandry, fisheries, dairying, cultivation of herbal and medicinal plants,
apiculture, sericulture, and any other allied activity undertaken for the production of
food, fodder, fiber, fuel, bio-fuel, and raw materials for agro-industries;

“Chairperson” means the Chairperson of the Commission;
“Commission” means the Commission constituted under section 3;

“Farmer” means a person who,—
(1) cultivates lands personally;
(i1) cultivates lands by supervising cultivation through any other person;

(i11) is engaged in fisheries, dairying, poultry, animal husbandry, or allied sectors
including sericulture, apiculture;

(iv) is engaged in agro-forestry, or collection of non-timber forest produce; or

(v) is an agricultural labourer, sharecroppers, or tenants engaged in various farm
related activites;

“Fund” means the Himachal Pradesh State Farmer’s Commission Fund constituted
under section 18;

“Government” or "State Government" means the Government of Himachal Pradesh;
“Member Secretary” means the Member Secretary of the Commission;

"notification" means notification published in the Rajpatra (e-Gazette), Himachal
Pradesh;

“prescribed” means prescribed by rules made under this Act;
“produce” includes agricultural and horticulture produce, livestock, fisheries,
sericulture, apiculture products, and such other products as may be determined by the

Commission from time to time;

“regulations” means regulations made by the Commission under section 16 of this Act;
and

“State” means the State of Himachal Pradesh.

CHAPTER-II
CONSTITUTION OF COMMISSION

Constitution of Commission.—(1) The Government shall, by notification, constitute a

body to be known as the Himachal Pradesh State Farmer’s Commission to exercise the powers
conferred upon and perform the functions assigned to it under this Act.
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(2) The Commission shall consist of a Chairperson, not more than three non-official
numbers; and shall also include—

(a) Vice Chancellor, Ex-officio Member;
Chaudhary Sarwan Kumar
Himachal Pradesh
Krishi Vishvavidalya ,
Palampur

(b) Vice Chancellor, Ex-officio Member;
Dr. Yashwnt Singh Parmar
University of
Horticulture and
Forestry, Nauni, Solan

(c) Director of Fisheries Ex-officio Member;
Department

(d) Director of Horticulture Ex- Officio Member;
Department

(e) Director of Animal Ex- Officio Member;
Husbandry Department

(f) Director of Agriculture Department Member -Secretary.

4. Appointment of Chairpeson and non-official members.—(1)The Chairperson and
non-official members of the Commission shall be appointed by the State Government in the manner
as may be prescribed.

(2) The Chairperson shall be a Bonafide of Himachal Pradesh, practicing or progressive
farmer with at least a graduate degree and having sufficient exposure regarding current domestic
and international agricultural scenario with minimum five years experience of administration in
agriculture, or horticulture or animal husbandry.

(3) The experience under sub-section (2) may include an exprience as Chairperson of the
Himachal Pradesh State Agriculture Marketing Board or the Agriculture Produce Marketing
Committee or Co-operative Bank.

(4) The non-official member shall be a Bonafide of Himachal Pradesh practicing or
progressive farmer and also possess the same educational qualification as that of the Chairperson of
the Commission with minimum four years experience of administration or Bonafide of Himachal
Pradesh having Ph. D. Degree in Agriculture or allied (Horticulture or Veterinary) with more than
twenty five years of experience in Agriculture Extension with minimum one year in the capacity of
Director.

5. Term of office and conditions of service of Chairperson and non-official
members.—(1) The Chairperson or a non-official member of the Commission shall hold office for
a period of five years from the date of assuming the office or till attaining the age of 70 years,
whichever is earlier.

(2) The Chairperson shall draw salary in the pay scale as applicable to the Principal
Secretary to the Government.
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(3) The terms and conditions of service of the Chairperson and the non-official members
shall be such as may be prescribed.

6. Disqualifications.— No person shall be eligible for appointment as Chairperson and
non-official member, if he,—

(a) 1isnot a citizen of India; or
(b) has not attained the age of 21 years; or

(c) is of unsound mind and stands so declared by a competent court; or

(d) is convicted and sentenced to imprisonment for an offence which in the opinion of the
Government, involves moral turpitude; or

(e) isadjudged insolvent.

7. Resignation or removal.—(1) A Chairperson and non-official member may, by way
of notice in writing under his hand addressed to the Government, resign from his office.

(2) The Government may, by order, remove from the office, Chairperson or a non-official
member, if he,—

(a) is anundischarged insolvent; or

(b) has been convicted and sentenced to imprisonment for an offence which, in the
opinion of the Government, involves moral turpitude; or

(d) refuses to act or becomes incapable of acting; or

(e) remains absent from three consecutive meetings of the Commission, without
obtaining leave:

Provided that no such person shall be removed under this sub-section unless he has been given a
reasonable opportunity of being heard in the matter.

(3) A vacancy caused under sub-section (1) or sub-section (2) shall be filled by a fresh
appointment.

8. Casual vacancy.—In the event of death, resignation or disqualification of the
Chairperson or a non-official member or of his becoming incapable of acting before the expiry of
his term of office, a casual vacancy shall be deemed to have occurred in such office and such
vacancy shall be filled as early as possible by appointment of a person who shall hold office for the
unexpired term of his predecessor.

9. Headquarter of Commission.—The headquarter of the Commission shall be located
at Shimla or at any other place as may be decided by the Government.

CHAPTER-III
FUNCTIONING OF COMMISSION

10. Meetings of Commission.—(1) The meetings of the Commission shall be convened
by the Chairperson as and when required and at such time and place as he thinks appropriate.
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(2) The Member Secretary, in consultation with the Chairperson, shall call the meetings of
the Commission.

(3) The meetings of the Commission shall be presided over by the Chairperson and in his
absence, the members present shall elect one member amongst themselves to preside over such
meeting.

(4) At least four members of the Commission shall form a quorum for the meeting of the
Commission.

(5) As far as possible, the issues in the Commission shall be decided unanimously but
where there is difference of opinion amongst the members of the Commission, the same shall be
taken on the basis of the opinion of the majority of the members present.

11. Procedure and powers.—(1) The Commission shall devise its own procedure.

(2) The Commission may set up sub-committee(s), study team(s); or engage consultants to
study any aspect which is covered by its terms of reference.

(3) The Government may provide space to accommodate the staff of the Commission and
to facilitate the meetings with the farmers or their unions or associations.

12. Functions of Commission.—The Commission shall,—

(a) review the current status of agriculture and allied sectors in the State, including their
performance, strength and weaknesses; assess the condition of different categories of
farmers accross various agro-climatic sub-regions; formulate a comprehensive strategy
for achieving sustainable and equitable agricultural development of the State;

(b) analyse the factors responsible for the farm crises and suggest measures to enhance
income of the farmers through market-driven crop diversification, improved marketing
system, hassle-free regulatory and fiscal regime, value addition and agro-processing;

(c) propose methods for enhancing the productivity, profitability, stability and
sustainability in the major farming systems in the State based on an agro-ecological
and agro-climatic approaches, including the adoption and integration of frontier
technologies;

(d) recommend suitable and viable croping system including integration of horticulture,
livestock, fisheries and other allied sectors ensuring synergy and compatibility among
them;

(e) study viable marketing models globally and to suggest improvements in the State;

(f) promote synergy between technology and public policy and to recommend measures
for enhancing income and employment potential in rural areas through diversification,
application of appropriate technology including Information Technology for
information on market, weather, credit facilities and e-commerce, training and market
reform;

(g) examine the current input-use efficiency and functioning of the delivery systems for
seeds, fertilizers, pesticides and agricultural credit and to suggest improvement therein;
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13.

(a)
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(c)

(d)

(e)

®
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review the current status of water use in agriculture, including it's performance and
potential and to make recommendations for a rational, efficient and sustainable
utilization of both ground and surface water for enhanced agricultural productivity;

suggest measures for enhancing the quality and cost competitiveness of farm
commodities so as to make them globally competitive by providing necessary facilities
and application of frontier science and to promote quality literacy for Codex
Alimentarius Standard, sanitary and phytosanitary measures among farmers through
reorientation and retooling extension machinery;

suggest comprehensive policy reforms designed to enhance investment in agricultural
research, substantially increase flow of rural credit to the farmers including small and
marginal, triggering agricultural growth led economic progress which can lead to
opportunities for a healthy and productive life to rural families;

suggest measures for attracting and retaning educated youth in farming, including
recommendations for technological upgradation in crop husbandry, horticulture,
animal husbandry, fisheries, agro-forestry and agro processing and associated
marketing infrastructure;

address the grievances of farmers and issue directions for their redressal;

conduct study tours within country and if required internationally and give suggestions
to the Government to enhance farm productivity and farmer income based on the best
model available; and

consider any other issue which is relevant to the above functions or as may be
specifically referred to the Commission by the State Government.

Functions of Member Secretary.—(1) The Member Secretary shall,—

administer day to day affairs of the Commission and supervise and manage the day to
day functioning of the Commission and issue directions, orders or instructions to the
employees of the Commission in consultation with the Chairperson;

make arrangements for proper maintenance and custody of all records, securities, cash
and the properties of the Commission;

endorse and transfer promissory notes, Government and other securities and endorse,
sign, encash, cheques and other negotiable instruments on behalf of the Commission;

sign all deposit receipts and operate the accounts of the Commission with bank(s) and
the financing agencies;

institute, conduct and defend legal proceedings in favour of or against the Commission
or it’s officers or employees through any officer or employee of the Commission or
otherwise through legal practitioners or any other person authorized by him in this
behalf;

determine powers, duties and responsibilities of the employees of the Commission in
consultation with the Chairperson;

enter into negotiations and contracts and rescind and make such notes, deeds and
instruments as may be necessary on behalf of the Commission in relation to any of the
object of the Commission or otherwise in the interest of the Commission;
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(h) take necessary steps to avoid any loss or prevent damage or loss to the assets,
properties and interests of the Commission;

(i) appoint custodians of books and records and other properties of the Commission; and

(j) exercise all such powers as may be delegated to him by the Commission or by the
Chairperson.

(2) The Member Secretary may, in consultation with the Chairperson, delegate any of his
powers to an officer of the Commission for effective and efficient functioning of the Commission.

CHAPTER-IV
POWER AND PROCEEDINGS

14. Powers to make reference to Commission.—(1) The Government shall have the
power to make a reference to the Commission with regard to any matter of policy or in respect of
any act done by the Commission in contravention of the provisions of this Act or the rules made
thereunder.

(2) The Commission shall report to the Government about the action, if any, it proposes to
take or has taken upon the reference made under this section and shall furnish an explanation, if it
fails to take action.

(3) If the Commission fails within a reasonable time to take action on such reference to the
satisfaction of the Government, it may after considering explanation submitted by the Commission,
issue such directions consistent with this Act, as may be considered necessary and the Commission
shall comply with such directions.

(4) The Government may, at any time, arrange for an inspection of or inquiry into the
affairs of the Commission by such authority or person, as it may specify, to satisfy about the proper
and effective functioning of the Commission and also upon any matter connected with the
administration and finances of the Commission.

(5) The Commission may authorise any person to represent it at the inspection or inquiry
referred to in sub-section (4).

(6) On receipt of the report of inspection or inquiry referred in sub- section (4), the
Government may examine the same and give such directions, as it may consider necessary to the
Commission.

(7) The Chairperson shall within a period of thirty days from the date of receipt of the
directions given under sub-section (6), send an intimation to the Government about the action taken
by the Commission in pursuance of the said directions.

(8) On the expiry of the period specified in sub-section (7), the Government may after
considering the intimation, if any, received from the Chairperson, issue such directions to the
Commission, as it may consider necessary and the Commission shall comply with such directions.

15. Inquiry by Commission.—(1) Subject to the provisions of this Act, the Commission
may initiate a suo-moto inquiry on matters relating to its mandate and for the purpose of the
inquiry, the Commission shall have the same powers as are vested in a civil court while trying a
suit under the Code of Civil Procedure, 1908 (5 of 1908) in respect of the following matters,
namely:—
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(i) summoning and enforcing the attendance of any person and examining him on
oath;

(i) requiring the discovery and production of documents;

(iii) receiving evidence on affidavits;

(iv) requisitioning any public record or copy thereof from any court or office;
(v) issuing summons for the examination of witnesses; and
(vi) such other matters, as may be prescribed.

(2) Notwithstanding anything contained in any other law for the time being in force, the
Commission may during inquiry of any complaint under this Act, examine any record to which this
Act applies which is under the control of public authority or private entity, and no such record shall
be withheld from it on any ground.

(3) In case of non-compliance of directions of the Commission by the public authority, it
may recommend to the higher public authority to initiate disciplinary proceedings against the
defaulting officer, and in case of non- compliance by a private entity, it may recommend the
respective legal Authority to proceed against it as per law.

16. Power to make regulations.—The Commission may make regulations, not
inconsistent with this Act and rules made thereunder for the administration of the affairs of the
Commission.

CHAPTER-V
ADMINISTRATION AND STAFF

17. Appointment of officers and other employees.—(1) The Commission may appoint
such number of officers and other employees, in the manner as may be prescribed to carry out the
provisions of this Act, after approval of the Government.

(2) The terms and conditions of service of the officers and other employees of the
Commission shall be such, as may be prescribed.

(3) All the employees of the Commission shall perform their duties under the
superintendence and control of the Chairperson.

CHAPTER-VI
FINANCE AND ACCOUNTS

18. Funds of Commission.—(1) There shall be constituted a Fund to be called the
Himachal Pradesh Farmer's Commission Fund.

(2) Notwithstanding anything to the contrary contained in any other law, there shall be
credited thereto, on an annual basis, such proportion or percentage of the income of the
Agricultural Produce Market Committees (APMC) to the Fund, as may be determined by the State
Government from time to time.

(3) The Fund shall be applied for meeting the expenses of the Commission in the
discharge of its functions.

19. Accounts and audit.—(1) The Commission shall maintain proper accounts and other
relevant records and prepare an annual statement of accounts in such form as may be prescribed.
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(2) The accounts of the Commission shall be audited by the Accountant General at such
intervals as he may consider appropriate and any expenditure incurred in connection with such
audit shall be payable by the Commission to the Accountant General.

(3) The Accountant General or any person appointed by him in connection with the audit
of accounts of the Commission under this Act shall have the same rights and privileges and the
authority in connection with such audit as the Accountant General generally has in connection with
the audit of the Government account(s) and, in particular, shall have the right to demand the
production of books, accounts, connected vouchers and other documents and papers and to inspect
any of the offices of the Commission.

(4) The accounts of the Commission as certified by the Accountant General or any other
person appointed by him in this behalf together with the audit report thereon, shall be forwarded
annually to the Government by the Commission.

CHAPTER-VII
REPORTS

20. Annual Report.—The Commission shall prepare in such form and at such time, for
each financial year, as may be prescribed, it’s annual report, giving a full account of it’s activities
during the previous financial year and forward a copy thereof to the Government.

21. Action on Commission's report—Upon receipt of a report made under section 20,
the Government may take such action thereon, as it may consider appropriate.

22. Annual Report and Audit Report to be laid before the State Legislative
Assembly.—The Government shall cause the annual report, together with a memorandum of action
taken on the recommendations contained therein, in so far as they relate to the Government, and the
reasons for the non- acceptance, if any, of any of such recommendations, and the audit report to be
laid, as soon as may be, after the reports are received before State Legislative Assembly.

CHAPTER-VIII
MISCELLANEOUS

23. Members of the Commission to be public servants.—All members, officers and
employees of the Commission shall be deemed, while acting or purporting to act in pursuance of
any provision of this Act, to be public servants within the meaning of section 2(28) of the Bharatiya
Nyaya Sanhita, 2023 (45 of 2023).

24. Protection of action taken in good faith.—No suit or other legal proceedings shall lie
against the Chairperson, member or an employee of the Commission for anything which is done or
intended to be done in good faith under this Act or the rules or the regulations made there under.

25. Power to make rules.—(1) The Government may, by notification, make rules for
carrying out the purposes of this Act.

(2) Every rule made under this section shall be laid, as soon as may be after it is made,
before the Legislative Assembly while it is in session for a total period of fourteen days, which
may be comprised in one session or in two or more successive sessions, and if, before the expiry of
the session in which it is so laid or the successive sessions aforesaid, the Assembly make any
modification in the rule or decides that the rule should not be made, the rule shall therefore have
effect only in such modified form or be of no effect, as the case may be so, however, that any such
modification or annulment shall be without prejudice to the validity of anything previously done or
omitted to be done under that rule.
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26. Power to remove difficulties.—(1) If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by an order published in the Rajpatra (e-Gazette),
Himachal Pradesh, make such provision(s), not inconsistent with the provisions of this Act, as may
appear to be necessary for removing the difficulty:

Provided that no such order shall be made under this section after the expiry of a period of
two years from the date of commencement of this Act.

(2) Every order made under this section, shall be laid as soon as may be, after it is made,
before the Legislature Assembly.

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:

Ranuka d/o Sh. Dharmo, r/o Village Mahot, P.O. Hobar, Tehsil Bhattiyat, District Chamba
(H.P.).

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Ranuka d/o Sh. Dharmo, r/o Village Mahot, P.O. Hobar, Tehsil
Bhattiyat, District Chamba (H.P.) has been received in this office through Additional registrar
(Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the delayed
registration of her birth in accordance with Section 13(3) of the Registration of Births and Deaths
Act, 1969.

Whereas, it has been stated in the application that Ranuka was born on 03-09-1974, but the
registration of her birth could not be done within the prescribed period as stipulated under the Act
and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 13th day of May, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Bhattiyat At Chowari, District Chamba (H.P.).
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In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:

Tania Baloria d/o Sh. Rakesh Kumar, r/o Village Saloh, P.O. Jatroon, Tehsil Bhattiyat,
District Chamba (H.P.).

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Tania Baloria d/o Sh. Rakesh Kumar, r/o Village Saloh, P.O.
Jatroon, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through
Additional registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.)
for the delayed registration of her birth in accordance with Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, it has been stated in the application that Tania Baloria was born on 14-03-1994,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 13th day of May, 2026.
Seal. Sd/-

Sub-Divisional Magistrate,
Bhattiyat At Chowari, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:

Pardeep Singh s/o Sh. Subhash Singh, r/o Village Kuther, P.O. Chowari, Tehsil Bhattiyat,
District Chamba (H.P.).

Versus



ST, fRATeeT USel, 26 H, 2026 /05 SUSS, 1948 3447
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Pardeep Singh s/o Sh. Subhash Singh, r/o Village Kuther, P.O.
Chowari, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through
Additional registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.)
for the delayed registration of his birth in accordance with Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, it has been stated in the application that said Sh. Pardeep Singh was born on
15-08-1985, but the registration of his birth could not be done within the prescribed period as
stipulated under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 18th day of May, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat At Chowari, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat At Chowari, District Chamba (H.P.)

In the matter of:

Usha Devi d/o Sh. Jodha, r/o Village Mangnooh, P.O. Kakira, Tehsil Bhattiyat, District
Chamba (H.P.).

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Usha Devi d/o Sh. Jodha, r/o Village Mangnooh, P.O. Kakira,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.
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Whereas, it has been stated in the application that Usha Devi was born on 23-10-1995, but
the registration of her birth could not be done within the prescribed period as stipulated under the
Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the aforesaid
birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days
from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 18th day of May, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat At Chowari, District Chamba (H.P.).
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In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Dalip Kumar s/o Sh. Jagjeet Singh, r/o Village Patera, P.O. Didwin Tikker, Tehsil
Barsar, District Hamirpur (H.P.)

2.  Ms. Bhawana d/o Sh. Ram Kishor, r/o A-119/1, Ground Floor, Lakhiram Park,
Dharamveer Solanki Hospital, Rohini Sector 22, Kirari Suleman Nagar, North West Delhi, Delhi-
110 086 .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.
Sh. Dalip Kumar and Mrs. Bhawana have filed an application u/s 15 & 16 of Special

Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 13-05-2026. Therefore, the general
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public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before 15-06-
2026. In case no objection is received by 15-06-2026, it will be presumed that there is no objection
to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 14-05-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Arpit Chandel s/o Sh. Ranbir Singh, r/o Village & P.O. Kalol, Sub-Tehsil Kalol,
District Bilaspur (H.P.)

2. Ms. Priyanka d/o Sh. Rajinder Kumar, r/o Village Har, P.O. Bumbloo, Tehsil Barsar,
District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Arpit Chandel and Mrs. Priyanka have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 13-05-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before
15-06-2026. In case no objection is received by 15-06-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 14-05-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).
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In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Shubham Dogra s/o Sh. Kashmiri Lal, r/o Village & P.O. Nara, Tehsil Barsar,
District Hamirpur (H.P.)

2. Ms. Radhika Pamma d/o Sh. Sandeep Kumar Pamma, r/o 8-High Park, Drive Heaton,
Bradford, BD-9, 6HS (British Citizen) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Shubham Dogra and Mrs. Radhika Pamma have filed an application u/s 15 & 16 of
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned, stating therein that they have solemnized their marriage on 06-02-2026. Therefore, the
general public is hereby informed through this notice that if any person having any objection
regarding this marriage may file his/her objections personally or in writing before this court on or
before 15-06-2026. In case no objection is received by 15-06-2026, it will be presumed that there is
no objection to the registration of the above said marriage and the same will be registered
accordingly.

Issued under my hand and seal of the court on 15-05-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Rahul Sharma aged 33 years s/o Sh. Sudershan Kumar, r/o Village Basdi, Post Office
Kohala, Tehsil Jawalamukhi, Distt. Kangra (H.P.).

2. Rabina Kumari aged 20 years d/o Sh. Dhanuk Dhari Paswan, r/o Sugharam, Ward No.
13, Post Office Katarmala, Katarmala Begusarai, Bihar . .Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.
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The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 08-11-2025 at Village Basdi, Post Office
Kohala, Tehsil Jawalamukhi, Distt. Kangra (H.P.) and they are living as husband and wife since
then, hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 19-06-2026 at 11.00 A.M. The objection(s) after 19-06-2026 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 14th day of May, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Powers of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Mohan Lal aged 32 years s/o Sh. Nikka Ram, r/o Village Bharal, Post Office Gagruhi,
Tehsil Jawalamukhi, Distt. Kangra (H.P.).

2.  Mehak aged 20 years d/o Sh. Rakesh Kumar, r/o Village Rurka Kalan Patti Gau Kij,
Tehsil Phillaur, District Jalandhar, Punjab. . .Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 26-03-2024 at Village Rurka Kalan Patti Gau
Ki, Tehsil Phillaur, District Jalandhar, Punjab and they are living as husband and wife since then,
hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 12-06-2026 at 11.00 A.M. The objection(s) after 12-06-2026 at 11.00 A.M. will
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not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 7th day of May, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Sarvjeet Kumar aged 32 years s/o Sh. Maan Chand, r/o Village Bahl Bagru, Post
Office Majheen, Tehsil Khundian, Distt. Kangra (H.P.).

2. Rekha Rani aged 30 years d/o Sh. Partap Singh, r/o Saddober Saddover, Ahatmali
Saddobair, Bijnor, Uttar Pradesh . .Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 10-03-2026 at Saddober Saddover, Ahatmali
Saddobair, Bijnor, Uttar Pradesh and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 30-06-2026 at 11.00 A.M. The objection(s) after 30-06-2026 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 7th day of May, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).
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Before the Executive Magistrate, Banjar, District Kullu (H.P.)

Case No : /2026 Date of Institution : 15-05-2026 Date of Decision : 15-06-2026

In the matter of :

Sh. Madu Ram s/o Sh. Teja Singh, Village Salinga, P.O. Nohanda, Tehsil Banjar, Distt.
Kullu (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Regarding delayed registration of Death event under Section 13(3) of Birth and Death
Registration Act, 1969.

Sh. Madu Ram s/o Sh. Teja Singh, Village Salinga, P.O. Nohanda Ropa, Tehsil Banjar,
Distt. Kullu (H.P.) has submitted an application through District Registrar (Birth and Death)-cum-
Chief medical Officer, Kullu, Distt. Kullu, H.P. alongwith affidavits and other documents stating
therein that his grandmother Smt. Prozi Devi w/o Sh. Het Ram died on 10-03-1978 but the Death
has not been entered in G.P. Nohanda, Development Block Banjar as per the Non-Availability
Certificate issued by Secretary G.P. Nohanda.

Therefore, through this proclamation, the general public is hereby informed that any person
having any objections for registration of Death in respect of Smt. Prozi Devi may submit his/her
objections in writing within (30) days from the date of publication of this notice in official Gazette.
No objection will be entertained afterward and application will be decided accordingly.

Given under my seal and signature on day of May, 2026.

Seal. Sd/-

Executive Magistrate,
Banjar, District Kullu (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,
Distt. Mandi (H.P.)

In the matter of :

Smt. Jahida Khatun d/o Sh. Jamal Deen at present w/o Sh. Mohammad Rafi, r/o Village
Dugrain, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi (H.P.) .. Applicant.

Versus
General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas an application has been received from Smt. Jahida Khatun d/o Sh. Jamal Deen at
present w/o Sh. Mohammad Rafi, /o Village Dugrain, P.O. Kanaid, Tehsil Sundernagar, Distt.
Mandi (H.P.) seeking registration of her delayed birth event, stated to have been born on
07-07-1977 at Village Dugrain, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi, which could not be
entered/registered in the record of MC Sundernagar within the prescribed period under the
Registration of Births and Deaths Act, 1969.

And whereas the said applicant has prayed for the registration of the said birth at this
belated stage;

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 19-06-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded further as per law.
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Issued under my hand and seal on this day of 15th of May, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).
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In the Court of Sh. Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur, Himachal Pradesh

In the matter of :

1. Sh. Arindam Singhal s/o Sh. Raj Kumar Singhal, r/o Shamsherpur (117), Tehsil Paonta
Sahib, District Sirmaur, (H.P.).
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2. Sushmita Mahanty d/o Sh. Dharama Pada Mahanty, r/o Prem Nagar, Asron, Shaheed
Bhagat Singh Nagar, Punjab-144 533.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Arindam Singhal s/o Sh. Raj Kumar Singhal, r/o Shamsherpur (117), Tehsil Paonta
Sahib, District Sirmaur, (H.P.) and Sushmita Mahanty d/o Sh. Dharama Pada Mahanty, r/o Prem
Nagar, Asron, Shaheed Bhagat Singh Nagar, Punjab-144 533 has filed an application alongwith
affidavits in this court under section 15 of Special Marriage Act, 1954 and stating therein that they
have solemnized their marriage on 26-04-2026 and they have been living together as husband and
wife ever since then. Hence notices are given to all concerned and General Public to this effect that
if anybody have any objection regarding the registration of marriage duly solemnized on
26-04-2026 between Sh. Arindam Singhal s/o Sh. Raj Kumar Singhal, r/o Shamsherpur (117),
Tehsil Paonta Sahib, District Sirmaur, (H.P.) and Sushmita Mahanty d/o Sh. Dharama Pada
Mahanty, r/o Prem Nagar, Asron, Shaheed Bhagat Singh Nagar, Punjab-144 533 he/she should file
written objections and appear personally or through an authorized agent before this court within 30
days from the date of publication of this notice. After expiry of the said period the marriage
certificate would be issued to the applicants by this court.

Issued under my hand and Office seal of the court on 05-05-2026.

Seal. Sd/-
(DW1J GOEL, 1AS),

Marriage Officer-cam-SDM,

Paonta Sahib, District Sirmaur (H.P.).

In the Court of Sh. Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur, Himachal Pradesh

In the matter of :

1. Sh. Ravider Dutt s/o Sh. Tarsem Lal, /o Rohu Mouran, Nabha (Rural), P.O. Rohta,
P.O. & District Punjab-147-201.

2. Sarika Kaushal d/o Sh. Shalender Kaushal, r/o H. No. 287/10, Devi Nagar (115), P.O.
& Tehsil Paonta Sahib, District Sirmaur (H.P.).
Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Ravider Dutt s/o Sh. Tarsem Lal, r/o Rohu Mouran, Nabha (Rural), P.O. Rohta, P.O. &
District Punjab-147-201 and Sarika Kaushal d/o Sh. Shalender Kaushal, r/o H. No. 287/10, Devi
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Nagar (115), P.O. & Tehsil Paonta Sahib, District Sirmaur (H.P.) has filed an application alongwith
affidavits in this court under section 15 of Special Marriage Act, 1954 and stating therein that they
have solemnized their marriage on 04-02-2026 and they have been living together as husband and
wife ever since then. Hence, notices are given to all concerned and General Public to this effect that
if anybody have any objection regarding the registration of marriage duly solemnized on
04-02-2026 between Sh. Ravider Dutt s/o Sh. Tarsem Lal, r/o Rohu Mouran, Nabha (Rural), P.O.
Rohta, P.O. & District Punjab-147-201 and Sarika Kaushal d/o Sh. Shalender Kaushal, r/o H. No.
287/10, Devi Nagar (115), P.O. & Tehsil Paonta Sahib, District Sirmaur (H.P.) he/she should file
written objections and appear personally or through an authorized agent before this court within 30
days from the date of publication of this notice. After expiry of the said period the marriage
certificate would be issued to the applicants by this court.

Issued under my hand and Office seal of the court on 05-05-2026.

Seal. Sd/-
(DWIJ GOEL, 1AS),

Marriage Officer-cum-SDM,

Paonta Sahib, District Sirmaur (H.P.).

In the Court of Sh. Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur, Himachal Pradesh

In the matter of :

1. Sh. Pankaj Kumar s/o Sh. Rajender Kumar, r/o Village Tokiyon, Sainwala Mubarakpur
(151), Tehsil Paonta Sahib, District Sirmaur (H.P.).

2. Tanpreet d/o Sh. Dalip Singh, r/o Byas (142), Tehsil Paonta Sahib, District Sirmaur
(H.P.).
Versus

General Public

Subject—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Pankaj Kumar s/o Sh. Rajender Kumar, r/o Village Tokiyon, Sainwala Mubarakpur
(151), Tehsil Paonta Sahib, District Sirmaur (H.P.) and Tanpreet d/o Sh. Dalip Singh, r/o Byas
(142), Tehsil Paonta Sahib, District Sirmaur (H.P.) has filed an application alongwith affidavits in
this court under section 15 of Special Marriage Act, 1954 and stating therein that they have
solemnized their marriage on 23-04-2026 and they have been living together as husband and wife
ever since then. Hence, notices are given to all concerned and General Public to this effect that if
anybody have any objection regarding the registration of marriage duly solemnized on 23-04-2026
between Sh. Pankaj Kumar s/o Sh. Rajender Kumar, r/o Village Tokiyon, Sainwala Mubarakpur
(151), Tehsil Paonta Sahib, District Sirmaur (H.P.) and Tanpreet d/o Sh. Dalip Singh, r/o Byas
(142), Tehsil Paonta Sahib, District Sirmaur (H.P.), he/she should file written objections and appear
personally or through an authorized agent before this court within 30 days from the date of
publication of this notice. After expiry of the said period the marriage certificate would be issued to
the applicants by this court.

Issued under my hand and Office seal of the court on 05-05-2026.

Seal. Sd/-
(DW1J GOEL, 1AS),

Marriage Officer-cam-SDM,

Paonta Sahib, District Sirmaur (H.P.).
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In the Court of Sh. Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur, Himachal Pradesh

In the matter of :

1. Sh. Vikrant Bari s/o Sh. Pradeep Kumar, r/o Village Krishan Pura, P.O. Ganguwala,
Jamniwala, Tehsil Paonta Sahib, District Sirmaur (H.P.).

2. Sunaina Rani d/o Sh. Ashok Kumar, r/o Surya Nagar Colony, Near Jangla Wala Peer
Baba, P.O. Babyal, District Ambala, Haryana-133 005.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Vikrant Bari s/o Sh. Pradeep Kumar, r/o Village Krishan Pura, P.O. Ganguwala,
Jamniwala, Tehsil Paonta Sahib, District Sirmaur (H.P.) and Sunaina Rani d/o Sh. Ashok Kumar,
r/o Surya Nagar Colony, Near Jangla Wala Peer Baba, P.O. Babyal, District Ambala, Haryana-133
005 has filed an application alongwith affidavits in this court under section 15 of Special Marriage
Act, 1954 on 02-05-2026 and stating therein that they have solemnized their marriage on
20-04-2026 and they have been living together as husband and wife ever since then. Hence, notices
are given to all concerned and General Public to this effect that if anybody have any objection
regarding the registration of marriage duly solemnized on 20-04-2026 between Sh. Vikrant Bari s/o
Sh. Pradeep Kumar, r/o Village Krishan Pura, P.O. Ganguwala, Jamniwala, Tehsil Paonta Sahib,
District Sirmaur (H.P.) and Sunaina Rani d/o Sh. Ashok Kumar, r/o Surya Nagar Colony, Near
Jangla Wala Peer Baba, P.O. Babyal, District Ambala, Haryana-133 005 he/she should file written
objections and appear personally or through an authorized agent before this court within 30 days
from the date of publication of this notice. After expiry of the said period the marriage certificate
would be issued to the applicants by this court.

Issued under my hand and Office seal of the court on 02-05-2026.
Seal. Sd/-
(DW1J GOEL, 1AS),
Marriage Officer-cam-SDM,
Paonta Sahib, District Sirmaur (H.P.).

Before Sh. Ram Bhaj Sharma, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No : Date of Institution : Date of Decision :
17/2026 22-04-2026 Pending for 30-05-2026

Sh. Rajender Singh son of Sh. Guti Ram, r/o H. No. 3/8, Village Jhil Banka Bara, P.O.
Haripurkhol, Sub-Tehsil Majra, Distt. Sirmaur (H.P.) . .Applicant.

Versus



ST, fRATeeT USel, 26 H, 2026 /05 SUSS, 1948 3475

General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Rajender Singh son of Sh. Guti Ram, /o H. No. 3/8, Village Jhil Banka Bara, P.O.
Haripurkhol, Sub-Tehsil Majra, Distt. Sirmaur (H.P.) has moved an application before the
undersigned under section 13(3) of Birth and Death Registration Act, 1969 alongwith affidavits and
other documents stating therein that his birth on 04-02-1969 at Village Kotri, Madhar Baila,
District Sirmaur, (H.P.) but his date of birth could not be registered in the records of Gram
Panchayat Haripurkhol, Sub-Tehsil Majra, Distt. Sirmaur (H.P.) within stipulated period.

Hence, he prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Haripurkhol, Sub-Tehsil Majra for entering the same in the births
and deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of birth of Sh. Rajender Singh son of Sh. Guti
Ram & Smt. Bhakti Devi, may submit their objections in writing in this court on or before
30-05-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 29th day of April, 2026.

Seal. Sd/-
(RAM BHAJ SHARMA),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur( H.P.).

In the Court of Sh. Mast Ram Bhardwaj, Executive Magistrate, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :
Smt. Kanta Devi d/o Sh. Maluk Singh & w/o Sh. Sajjan Singh r/o Village Ganguwala
Jamniwala, Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Subject.—Application for updation of name of applicant from Kulvant Kaur to Kanta Devi in her
Aadhar Card.

Whereas, Smt. Kanta Devi d/o Sh. Maluk Singh & w/o Sh. Sajjan Singh r/o Village
Ganguwala Jamniwala, Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh has filed an
application alongwith copy of an affidavit and copy of her Himachali Bonafide Certificate in the
court of the undersigned for updation of her name as Kanta Devi in place of Kulvant Kaur in her
Aadhar Card and for all his intent and purposes.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding updation of name of applicant as Kanta Devi in place of Kulvant Kaur in her
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Aadhar Card then they should appear before the court of undersigned on or before
09-06-2026, either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 07-05-2026.

Seal. Sd/-
(MAST RAM BHARDWAYJ),

Tehsildar-cam-Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

In the Court of Sh.Dwij Goel, 1AS, Marriage Officer-cum-Sub-Divisional Magistrate,
Paonta Sahib, District Sirmaur, Himachal Pradesh

In the matter of :

1. Sh. Mohmad Shakir Sabri s/o Sh. Shakeel Ahmed, r/o House No. 110/1, Gulab Garh
(141) Tehsil Paonta Sahib, District Sirmaur (H.P.).

2. Anjum d/o Sh. Shoquat Ali, r/o Prithipur (231) P.O. Chauli, Distt. Yamuna Nagar,
Haryana-135 102.

Versus
General Public

Subject.—Application for registration of marriage under section 15 of Special Marriage Act, 1954.

Sh. Mohmad Shakir Sabri s/o Sh. Shakeel Ahmed, r/o House No. 110/1, Gulab Garh (141),
Tehsil Paonta Sahib, District Sirmaur (H.P.) and Anjum d/o Sh. Shoquat Ali, r/o Prithipur (231),
P.O. Chauli, Distt. Yamuna Nagar, Haryana-135 102 has filed an application alongwith affidavits
in this court under section 15 of Special Marriage Act, 1954 and stating therein that they have
solemnized their marriage on 20-11-2025 and they have been living together as husband and wife
ever since then. Hence notices are given to all concerned and General Public to this effect that if
anybody have any objection regarding the registration of marriage duly solemnized on 20-11-2025
between Sh. Mohmad Shakir Sabri s/o Sh. Shakeel Ahmed, r/o House No. 110/1, Gulab Garh
(141), Tehsil Paonta Sahib, District Sirmaur (H.P.) and Anjum d/o Sh. Shoquat Ali, r/o Prithipur
(231), P.O. Chauli, Distt. Yamuna Nagar, Haryana-135 102 he/she should file written objections
and appear personally or through an authorized agent before this court within 30 days from the date
of issue of this notice. After expiry of the said period the marriage certificate would be issued to the
applicants by this court.

Issued under my hand and Official seal of the court on 14-05-2026.

Seal. Sd/-
(DWIJ GOEL, 1AS),

Marriage Officer-cum-SDM,

Paonta Sahib, District Sirmaur (H.P.).
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In the Court of Assistant Collector, Grade-I1, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision :
06/ 2026 05-05-2026 Fixed for 06-06-2026

Sh. Jeet Ram s/o Sh. Shankar Ram, r/o Village Banasar (Jathyan), P.O. Nayagram, Sub-
Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus

General Public through : G.P. Banasar, Sub-Tehsil Parwanoo, Distt. Solan (H.P.).

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Sh. Jeet Ram s/o Sh. Shankar Ram, r/o Village Banasar (Jathyan), P.O. Nayagram, Sub-
Tehsil Parwanoo has filed an application under section 13 (3) of the Birth & Death Registration
Act, 1969 and section 9 (3) of Birth & Death Registration Rule, 2003 stating therein that his uncle
namely Late Sh. Tulsi Ram s/o Sh. Anantiya died on 01-01-1995 at r/o Village Banasar (Jathyan),
P.O. Nayagram, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh but his death could not be
registered in the death & birth records of gram panchayat Banasar within stipulated period. He
prayed for passing necessary orders to the Secreatry cum Registrar Birth & Death, gram panchayat
Banasar, Sub-Tehsil Parwanoo for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding the Death of namely Late Sh. Tulsi Ram s/o Sh. Anantiya may file their
objection in this court on or before 06-06-2026. Failing which no objection shall be entertained.

Given under my hand and seal on this 5th May, 2026.

Seal. Sd/-
Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,
Sub-Tehsil Parwanoo, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Mukul Sharma s/o Mr. Anoop Sharma, r/o House No. 305/6, Kacha Tank,
Near Bus Stand Nahan, District Sirmaur (H.P.) and presently r/o Greh Shobh, Vasant Vihar,
Saproon, Bye Pass Solan, Tehsil and District Solan (H.P.) and Ms. Subhangi Angrish w/o
Mr. Mukul Sharma and d/o Mr. Sandeep Sharma r/o Santosh Niwas, Jaunaji Road, Shakti Nagar,
Solan, Tehsil & District Solan (H.P.) have filed an application for the registration of their marriage
which was solemnized on 14-02-2024 and they have been living as husband and wife ever since
then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Mukul Sharma and Mrs. Subhangi Angrish were unmarried at the time of solemnization of
their marriage and were major in age and having no prohibited relations to each other, debarring
them to marry each other. Both the applicants have requested for registration of their marriage.
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Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e Mr. Mukul Sharma and Mrs. Subhangi Angrish, they may file their written objections
and appear personally or through their authorized agents before me within a period of thirty days
from the date of issuance of this notice. After expiry of the said period, the marriage certificate
would be issued to the applicants by this court post which no objection will be heard and accepted.

Issued under my hand and seal on this 14th day of May, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
23/2026 13-05-2026 12-06-2026
Sh. Ram Dass s/o Sh. Gorkhu, r/o Village Kund, P.O. Bhararighat, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Ram Dass s/o Sh. Gorkhu, r/o Village Kund, P.O. Bhararighat, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that his mother Late Smit.
Shankaru w/o Sh. Gorkhu was expired on 21-08-1982 at Village Kund, P.O. Bhararighat, Tehsil
Arki, District Solan, Himachal Pradesh but his death has not been entered in the records of Gram
Panchayat Daseran, Tehsil Arki, District Solan, H.P. as per the Non availability certificate No. 10
issued by the Registrar, Birth and Death Registration, G.P. Daseran, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection for registration of delayed death in respect of Late Smt. Shankaru may submit
their objections in writing to this office on or before 12-06-2026 at 10.00 A.M., failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 13th day of May, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).
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Iy fateq I, f{eme uewr

STATE ELECTION COMMISSION, HIMACHAL PRADESH
amstse Rmerm —171 002 Armsdale, Shimla-171 002, Tel. 0177-2620152, 2620159, 2620154

Email: secysec-hp@nic.in

NOTIFICATION
Shimla-2, the 25th May, 2026

No. SEC(F)1-45/2024-1-8615.—Whereas, the Assistant District Officer (P)-cum-District
Panchayat Officer Chamba, District Chamba, Himachal Pradesh has informed that Smt. Jano
w/o Sh. Man Singh, resident of Village Dilla, Post Office Jedera, Tehsil and District Chamba, a
contesting candidate for the post of ward member Ward No. 03 Dilla, Gram Panchayat Chambi,
Development Block Chamba, District Chamba, Himachal Pradesh has passed away on 19-05-2026 ;

And whereas, there were only two contesting candidates for the post of Member ward No.
03 Dilla in Gram Panchayat Chambi, Development Block Chamba and after the death of one
contesting candidate there remains only one candidate for the said ward ;

And whereas, Rule 48 of Himachal Pradesh Panchayati Raj (Election) Rules, 1994 provides
that if a candidate whose nomination has been found valid on scrutiny and who has not withdrawn
his candidature, dies and a report of his death is received before the commencement of the poll and
there remains only one candidate in the field, the election shall take place de-novo as per the
directions of the State Election Commission ;

Therefore, the State Election Commission in exercise of power vested in it under Article
243 K of Constitution of India, Section 160 (1) of Himachal Pradesh Panchayati Raj Act, 1994 read
with Rule 48 of the Himachal Pradesh Panchayati Raj (Elections) Rules, 1994 and all other plenary
powers vested in it in this behalf, hereby countermands the election for the post of ward member
Ward No. 03 Dilla, Gram Panchayat Chambi, Development Block Chamba, District Chamba,
Himachal Pradesh. The election in the said ward shall be held de-novo as per schedule to be issued
by the Commission in due course.

By order,

ANIL KUMAR KHACHI,
State Election Commissioner,
Himachal Pradesh.

CHANGE OF NAME

I, Ramla (New Name) w/o Sh. Jeet Ram, Tehsil Kotkhai, Halaila (154), Shimla Mahasu
(H.P.)-171 202 declare that I have changed my name from Ramli Devi (Old Name) to Ramla (New
Name). All concerned please may note.

RAMLA

w/o Sh. Jeet Ram,

Tehsil Kotkhai, Halaila (154),
Shimla Mahasu (H.P.)-171 202.
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CHANGE OF NAME

I, Kanvya Massey aged about 22 years s/o Sh. Sunil Kumar, r/o Green Oak, NH 88,
Chakkar, Summerhill, Shimla (H.P.)-171 005 declare that I have changed my name from Kanvya
Massey to Kavya Massey. All concerned please may note.

KANVYA MASSEY

s/0 Sh. Sunil Kumar,

r/o Green Oak, NH 88, Chakkar,
Summerhill, Shimla (H.P.)-171 005.

CHANGE OF NAME

I, Rajo Devi w/o Sh. Suresh Kumar, r/o Vill. Lanhjnu, P.O. Kamand, Tehsil Sadar, Distt.
Mandi (H.P.) declare that I have changed my name from Punni Devi to Rajo Devi. All concerned
please may note.

RAJO DEVI

w/o Sh. Suresh Kumar,

r/o Vill. Lanhjnu, P.O. Kamand,
Tehsil Sadar, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Parmila Devi w/o Sh. Ganga Ram, r/o V.P.O. Binga, Tehsil Dharampur, Distt. Mandi
(H.P.) declare that I have changed my name from Promila Devi to Parmila Devi. I shall be known
as Parmila Devi for all purposes in future. All concerned please note.

PARMILA DEVI

w/o Sh. Ganga Ram,

r/o V.P.O. Binga,

Tehsil Dharampur, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Lakshmi w/o Sh. Kirpo, /o0 V.P.O. Paloohin, Tehsil & Distt. Chamba (H.P.) declare that I
have changed my name from Lachmi to Lakshmi. I shall be known as Lakshmi for all purposes in
future. All concerned please note.

LAKSHMI

w/o Sh. Kirpo,

r/o V.P.O. Paloohin,

Tehsil & Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Akshit Gupta s/o Sh. Arvind Gupta, r/o House No. 26, Himunda Colony Daruhi, P.O.
Daruhi, Tehsil Hamirpur, Distt. Hamirpur (H.P.) declare that I have changed my minor son's name

from Kiash Gupta to Advit Gupta. He shall be known as Advit Gupta for all purposes in future. All
concerned please note.

AKSHIT GUPTA

s/o Sh. Arvind Gupta,

r/o House No. 26, Himunda Colony Daruhi, P.O. Daruhi,
Tehsil Hamirpur, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Dinesh Kumar s/o Sh. Piar Chand, r/o Vill. Kharsal, P.O. Bhambla, Tehsil Sarkaghat,
Distt. Mandi (H.P.) declare that I have changed my minor son's name from Krishna Kaundal

Thakur to Krishna Thakur. He shall be known as Krishna Thakur for all purposes in future. All
concerned please note.

DINESH KUMAR

s/o Sh. Piar Chand,

r/o Vill. Kharsal, P.O. Bhambla,
Tehsil Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Urmila Angaria w/o No. 14243048F Hav. Sh. Chuni Lal Angaria, r/o Vill. Bhour, P.O.
Kakrot, Tehsil & Distt. Hamirpur (H.P.) declare that I have changed my name from Urmilla to
Urmila Angaria, vide affidavit dated 19-04-2026 before Notary Public Hamirpur (H.P.).

URMILA ANGARIA

w/o Sh. Chuni Lal Angaria,

r/o Vill. Bhour, P.O. Kakrot,
Tehsil & Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Shakuntla Kumari widow No. JC89458 Sub. Late Sh. Amar Nath, r/o Vill. Nara Jyana,
P.O. Galore, Tehsil Galore, Distt. Hamirpur (H.P.) declare that I have changed my name from

Shankutla Devi to Shakuntla Kumari, vide affidavit dated 19-05-2026 before Notary Public
Hamirpur (H.P.).

SHAKUNTLA KUMARI

widow Late Sh. Amar Nath,

r/o Vill. Nara Jyana, P.O. Galore,
Tehsil Galore, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Baldev Singh s/o Sh. Nikka Ram, r/o Vill. Chhau Bhogar, Tehsil Dadahu, Distt. Sirmaur
(H.P.) declare that I have changed my minor son's name from Davansh Tomar to Devansh Tomar.
Please note.

BALDEV SINGH

s/o0 Sh. Nikka Ram,

r/o Vill. Chhau Bhogar,

Tehsil Dadahu, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Pallavi aged 18 years d/o Sh. Ashok Kumar, r/o Vill. & P.O. Boh, Teh. Shahpur, Distt.
Kangra (H.P.) declare that my original name is Pallavi d/o Sh. Ashok Kumar whereas wrongly
entered/mentioned as Palbi d/o Sh. Ashok Kumar in the Aadhar Card. Please correct it.

PALLAVI

d/o Sh. Ashok Kumar,

r/o Vill. & P.O. Boh, Teh. Shahpur,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Bittu Rana s/o Sh. Lal Singh Rana, r/o Vill. Bajoha, Tharola (83), Shimla (H.P.) -171 202
do hereby declare that I have changed my minor daughter's name from Taijasvi (old name) to
Taijasvi Rana (new name). All concerned may please note.

BITTU RANA

s/o Sh. Lal Singh Rana,

r/o Vill. Bajoha, Tharola (83),
Shimla (H.P.).

CHANGE OF NAME

I, Kamla aged about 42 years w/o Sh. Lokraj, r/o Basti Ram Niwas, Tutikandi, Shimla
Urban, Shimla (H.P.)-171 004 declare that I have changed my minor daughter's name from Shrijna
(old name) to Srijana (new name). All concerned may please note.

KAMLA

w/o Sh. Lokraj,

r/o Basti Ram Niwas,

Tutikandi, Shimla Urban, Shimla (H.P.).
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CORRECTION OF NAME

I, Gian Devi w/o Sh. Sohan Lal, r/o Vill. Khamoti, Sub-P.O. Danawli, Shimla (H.P.)-
172 021 declare that my name Giani Devi is wrongly recorded in my Aadhar Card No. 5662-0569-

2608, my correct name is Gian Devi (correct name). All concerned please note.
GIAN DEVI

w/o Sh. Sohan Lal,
r/o0 Vill. Khamoti, Sub-P.O. Danawli, Shimla (H.P.).

CHANGE OF NAME

I, Pankaj s/o Sh. Sunder Lal, residing at Kiyari (106), Kiari, Shimla (H.P.)-171 204 do
hereby declare that I have changed my minor daughter's name from Rashmi (old name) to Palak

Gupta (new name) for all future purposes. All concerned please note.
PANKAJ
s/o0 Sh. Sunder Lal,
residing at Kiyari (106), Kiari, Shimla (H.P.).

CHANGE OF NAME

I, Payare Lal s/o Sh. Shankar, r/o Vill. Bhalwan (258), P.O. Sarkaghat, Teh. Sarkaghat,
Distt. Mandi (H.P.) declare that I have changed my name from Payara Lal to Payare Lal. I shall be
known as Payare Lal for all purposes in future. All concerned please note.

PAYARE LAL
s/o0 Sh. Shankar,

r/o Vill. Bhalwan (258), P.O. Sarkaghat,
Teh. Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Akanksha 23 years d/o Sh. Hukum Chand, r/o Tanda Pantehar, P.O. Rajpur, Teh.
Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Akansha to Akanksha.

All concerned note please.
AKANKSHA
d/o Sh. Hukum Chand,
r/o Tanda Pantehar, P.O. Rajpur,
Teh. Palampur, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Divya Kumari d/o Sh. Mahinder Singh, r/o House No. 97, Shiladesh, P.O. Larot, Distt.
Shimla (H.P.) declare that I have changed my name from Divya Kumari to Divya Bakhyan.

DIVYA KUMARI

d/o Sh. Mahinder Singh,

r/o House No. 97, Shiladesh,
P.O. Larot, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Prameela Devi w/o Sh. Anil Kumar, r/o Village Toka Nagla, P.O. Jamniwala, Tehsil
Paonta Sahib, Distt. Sirmaur (H.P.) declare that my correct name is Prameela Devi which has been
wrongly entered as Promila Devi in my Aadhar Card. All concerned please may note & correct the

same.
PRAMEELA DEVI
w/o Sh. Anil Kumar,

r/o Village Toka Nagla, P.O. Jamniwala,
Tehsil Paonta Sahib, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Rishab 18 Yrs. s/o Sh. Rajkumar, r/o Ghuggar, P.O. Palampur, Tehsil Palampur, Distt.
Kangra (H.P.) declare that I have changed my name from Raishav to Rishab. All concerned please

note.
RISHAB
s/o Sh. Rajkumar,
r/o Ghuggar, P.O. Palampur,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Heena Devi w/o Sh. Rajeev Kumar, r/o Vill. Saloh, P.O. Joh, Tehsil Ghanari, Distt. Una
(H.P.) declare that in Aadhar Card of my minor son bearing number 3441 8285 0590 his name is
wrongly entered as Baby one of Heena Devi. Whereas his correct name is Aryan. I have changed
his name from Baby one of Heena Devi to Aryan for all purposes in future. All concerned please

note.

HEENA DEVI

w/o Sh. Rajeev Kumar,

r/o Vill. Saloh, P.O. Joh,

Tehsil Ghanari, Distt. Una (H.P.).
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CHANGE OF NAME

I, Ranjna Devi d/o Sh. Saran Das, r/o Vill. Khara Da Darved, P.O. Raipur, Tehsil Bhattiyat,
Distt. Chamba (H.P.) declare that I have changed my name from Ranju Devi to Ranjna Devi. I shall
be known as Ranjna Devi for all purposes in future. All concerned please note.

RANIJINA DEVI

d/o Sh. Saran Das,

r/0 Vill. Khara Da Darved, P.O. Raipur,
Tehsil Bhattiyat, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Mamli Devi w/o Sh. Ashok Kumar, r/o Panchayat Osal, Tehsil Dalhousie, Village
Nagela, Dalhousie (Teh), P.O. Dalhousie, Distt. Chamba (H.P.) declare that in my Aadhar Card
bearing No. 6648 3975 7972 my name is wrongly entered as Mumalee. Whereas my correct name
is Mamli Devi. I shall be known as Mamli Devi for all purposes in future. All concerned please
note.

MAMLI DEVI

w/o Sh. Ashok Kumar,

r/o Panchayat Osal, Tehsil Dalhousie,
Village Nagela, Dalhousie (Teh),

P.O. Dalhousie, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Misso w/o Sh. Bittu, r/o Village Dufei, P.O. Bhadian, Tehsil and Distt. Chamba (H.P.)
declare that in my Aadhar Card bearing No. 9202 9467 5715 my name is wrongly entered as Nisha.
Whereas my correct name is Misso. I shall be known as Misso for all purposes in future. All
concerned please note.

MISSO

w/o Sh. Bittu,

r/o Village Dufei, P.O. Bhadian,
Tehsil and Distt. Chamba (H.P.).

CHANGE OF NAME

I, Sanju s/o Sh. Gian Chand, r/o Ward No. 02, Vill. Jadrangal, P.O. Paddar, Tehsil
Dharamshala, Distt. Kangra (H.P.) declare that in my Aadhar Card my name entered as Sanjay
Kumar is incorrect. That my correct name is Sanju. Concerned note.

SANJU

s/o0 Sh. Gian Chand,

r/o Ward No. 02, Vill. Jadrangal, P.O. Paddar,
Tehsil Dharamshala, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Vishal Kaundal s/o Sh. Raj Kumar, r/o Vill. Ambi, P.O. Sudhial, Tehsil Nadaun, Distt.
Hamirpur (H.P.) declare that I have changed my name from Vishal to Vishal Kaundal. I shall be
known as Vishal Kaundal for all purposes in future. All concerned please note.

VISHAL KAUNDAL

s/o Sh. Raj Kumar,

r/o Vill. Ambi, P.O. Sudhial,

Tehsil Nadaun, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Dilvari Devi w/o Late Sh. Jeet Singh, r/o V.P.O. Barmapapri, Tehsil Nahan, Distt.
Sirmaur (H.P.) declare that in pension record of my husband my name is wrongly entered as
Dilbhari Devi. Whereas my correct name is Dilvari Devi. Please note.

DILVARI DEVI
w/o Late Sh. Jeet Singh,

r/o V.P.O. Barmapapri,
Tehsil Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Saurabh Sharma s/o Sh. Ghan Shyam Sharma, r/o Vill. Suhar, P.O. Suin Surhar, Tehsil
Sadar, Distt. Bilaspur (H.P.) declare that my name is wrongly recorded in my Aadhar Card No.
9248 8346 1683 as Saurav, whreras my correct name is Saurabh Sharma as per my all relevant
documents. Saurav & Saurabh Sharma are same person. All concerned note.

SAURABH SHARMA

s/o Sh. Ghan Shyam Sharma,

r/o Vill. Suhar, P.O. Suin Surhar,
Tehsil Sadar, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Jyoti Chandel w/o Sh. Saurabh Kaundal, r/o Kaundal Niwas, Vill. Majhyat, P.O. Totu,
Tehsil & Distt. Shimla (H.P.)-171 011 declare that I have changed my daughter's name from
Parineeta (old name) to Parinidhi (new name). All concerned please may note.

JYOTI CHANDEL

w/o Sh. Saurabh Kaundal,

r/o Kaundal Niwas, Vill. Majhyat, P.O. Totu,
Tehsil & Distt. Shimla (H.P.)-171 011.
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CHANGE OF NAME

I, Pinki w/o Late Sh. Vinod, r/o Koti, P.O. Balikoti, Tehsil Shillai, Distt. Sirmaur (H.P.)
declare that the correct and actual name of my son as per his documents is Reyansh Rana. However
his name has been wrongly mentioned as Aayansh Rana in Aadhar Card No. 8974 3943 0646. So
needs to be corrected as Reyansh Rana in his Aadhar Card. All concerned authorities may please

note.

PINKI

w/o Late Sh. Vinod,

r/o Koti, P.O. Balikoti,

Tehsil Shillai, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Devender Kumar s/o Sh. Babu Ram, r/o Village Rathoh, P.O. Kashlog, Tehsil Arki, Distt.
Solan (H.P.)-171 102 declare that I have changed my name in my daughter's birth certificate from
Devender Kumar Thakur (old name) to Devender Kumar (new name). All concerned may please

note.

DEVENDER KUMAR

s/o0 Sh. Babu Ram,

r/o Village Rathoh, P.O. Kashlog,
Tehsil Arki, Distt. Solan (H.P.)-171 102.

CHANGE OF NAME

I, Chet Ram s/o Sh. Madan Lal, r/o Nichla Baroh (485), P.O. Jagjit Nagar, Solan (H.P.)-173
225 declare that I have changed my minor son's name from "Manish Kumar" to "Mayank". Please

note all concerned for further.
CHET RAM
s/0 Sh. Madan Lal,

r/o Nichla Baroh (485),
P.O. Jagjit Nagar, Solan (H.P.)-173 225.

CHANGE OF NAME

I, Anita w/o Daleep, Village Dharal Jais (321), Shimla (H.P.)-171 201 declare that I have
changed my minor son's name from baby one of Anita (Old Name) to Sarthie (New Name). All

concerned please may note.

ANITA

w/o Daleep,

Village Dharal Jais (321),
Shimla (H.P.)-171 201.
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CORRECTION OF NAME

I, Shivani Kanwar w/o Sh. Abhay Shukla, r/o Village Padhan, P.O. Gahar, Tehsil
Ghumarwin, District Bilaspur (H.P.) declare that my son born at Kamla Nehru Hospital Shimla, has
been recorded as Manvik Shukla instead of Tryambakam Shukla in the birth certificate. The same
may be corrected to Tryambakam Shukla. All concerned please may note.

SHIVANI KANWAR

w/o Sh. Abhay Shukla,

r/o Village Padhan, P.O. Gahar,

Tehsil Ghumarwin, District Bilaspur (H.P.).

CHANGE OF NAME

I, Santosh Thapa s/o Hasto Bahadur, Tehsil Nirmand, Shalog, Kullu (H.P.)-172 002 do
hereby declare that I have changed my minor daughter's name from Chetina (Old Name) to Chetna

Kumari (New Name). All concerned may please note.

SANTOSH THAPA
s/o Hasto Bahadur,

Tehsil Nirmand, Shalog, Kullu (H.P.)-172 002.

CHANGE OF NAME

I, Vinod Ram s/o Sh. Phulena Ram, Village Basa, Theog, Tehsil Theog, Jais (321), Shimla
(H.P.)-171 201 declare that my minor son's name is wrongly recorded in Aadhar Card as Aran.

Correct name is Aryan. All concerned please may note.

VINOD RAM

s/o0 Sh. Phulena Ram,
Village Basa, Theog,
Tehsil Theog, Jais (321),
Shimla (H.P.)-171 201.

CHANGE OF NAME

I, Sanjay Kumar s/o Shri Desh Raj, /o Village Pandtehr, Post Office Garla Dei, Tehsil
Palampur, District Kangra (H.P.)-176 085 declare that I have changed my name in Aadhar Card
No. 8504 5603 0018 from Sanjeet Kumar to Sanjay Kumar. Whereas, my correct name is Sanjay

Kumar. All concerned please may note.

SANJAY KUMAR

s/o Shri Desh Raj,

r/o Village Pandtehr, Post Office Garla Dei,
Tehsil Palampur, District Kangra (H.P.)-176 085.
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CHANGE OF NAME

I, Trilok Chand s/o Sh. Shankar Dass, r/o Vill. Dobar Khurd, P.O. Bara, Tehsil Nadaun,
Distt. Hamirpur (H.P.) declare that I have changed my name from Tarlok Chand to Trilok Chand
for all purposes in future. All concerned please note.

TRILOK CHAND

s/0 Sh. Shankar Dass,

r/o Vill. Dobar Khurd, P.O. Bara,
Tehsil Nadaun, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Suman Kumari w/o Sh. Rakesh Kumar, r/o Village Rora, P.O. Sainsowal, Tehsil Haroli,
District Una (H.P.) hereby declare that my son's name in Aadhar Card has been wrongly mentioned
as Baby two of Suman Kumari instead of his correct name Aditya Singh. All concerned note.

SUMAN KUMARI
w/o Sh. Rakesh Kumar,

r/o Village Rora, P.O. Sainsowal,
Tehsil Haroli, District Una (H.P.).

CHANGE OF NAME

I, Lakshya Negi aged about 21 years s/o Sh. Ved Prakash, /o Geetanjali Bhawan, Ground
Floor, Lower Vikas Nagar, Shimla, Tehsil & District Shimla (H.P.) declare that I have changed my
name from Lakshya Negi (Old Name) to Lakshay Kashyap (New Name). All concerned please may
note.

LAKSHYA NEGI
s/o Sh. Ved Prakash,
r/o Geetanjali Bhawan,

Ground Floor, Lower Vikas Nagar, Shimla,
Tehsil & District Shimla (H.P.).

CHANGE OF NAME

I, Raja Devi w/o Late Sh. Prem Singh, r/o Vill. Fanehal, P.O. Kujabalh, Tehsil Sandhole,
Distt. Mandi (H.P.) declare that I have changed my name from Rajan Devi to Raja Devi. I shall be
known as Raja Devi for all purposes in future. All concerned please note.

RAJA DEVI

w/o Late Sh. Prem Singh,

r/o Vill. Fanehal, P.O. Kujabalh,
Tehsil Sandhole, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Pooja Rani w/o Sh. Subhash Chander, r/o Ward No. 03, House No. 43, Partap Nagar,
Tehsil & District Hamirpur (H.P.) declare that in birth certificate of my son his name, my name &
my husband's name is wrongly entered as Aryan Payal & Subhash respectively. Whereas, my son's
correct name is Aryan Choudhary, my correct name is Pooja Rani & my husband's correct name is
Subhash Chander. All concerned please note.

POOJA RANI

w/o Sh. Subhash Chander,

r/o Ward No. 03, House No. 43, Partap Nagar,
Tehsil & District Hamirpur (H.P.).

CORRECTION OF NAME

I, Vijay Kumar s/o Sh. Pratap Chand, r/o Vill. Brahlari, P.O. Dudhana, Tehsil Galore, Distt.
Hamirpur (H.P.) declare that in birth Certificate of son his name, my name & my wife's name is
wrongly entered as Blank, Vijay & Urmila respectively. Whereas, correct name of my son is
Sharma Abhinay, my correct name is Vijay Kumar & my wife's correct name is Urmila Devi. All
concerned please note.

VIJAY KUMAR

s/o Sh. Pratap Chand,

r/o Vill. Brahlari, P.O. Dudhana,
Tehsil Galore, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Bhajji Devi w/o Sh. Govind Ram, r/o Tehsil Sadar, Bhawash (441), P.O. Mahogi, Distt.
Mandi (H.P.) declare that my correct name is Bhajji Devi and wrongly recorded in my Aadhar Card
No. 3221 2694 8543, as Bhji Devi. All concerned note it.

BHAJJI DEVI

w/o Sh. Govind Ram,

r/o Tehsil Sadar, Bhawash (441),
P.O. Mahogi, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Piare Lal s/o Sh. sardari Lal, r/o Ward No. 4, P.O. Ichhi, Tehsil Dharamshala, District
Kangra (H.P.) declare that in my Aadhar Card my name entered as Piyar Lal is incorrect. That my
correct name is Piare Lal. Concerned note.

PIARE LAL

s/o Sh. sardari Lal,

r/o Ward No. 4, P.O. Ichhi,

Tehsil Dharamshala, District Kangra (H.P.).
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CORRECTION OF NAME

I, Anirudh Kapoor s/o Kushal Kumar, V.P.O. Phatahar, Tehsil Baijnath, Distt. Kangra
(H.P.) declare that in my some documents my name Anirudh Bharti is wrongly mentioned. The
correct name is Anirudh Kapoor. All concerned note.

ANIRUDH KAPOOR

s/o Kushal Kumar,

V.P.O. Phatahar, Tehsil Baijnath,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Dechen Chokey Bodh w/o Jinpa Tashi Bodh c/o Rabten Cottage, Near Norbulingka

Sidhpur, Dharamshala Kangra (H.P.) c/o voluntarily intend to change my name to Dechen Chokyi
Bodh.

DECHEN CHOKEY BODH

w/o Jinpa Tashi Bodh

c/o Rabten Cottage, Near Norbulingka Sidhpur,
Dharamshala Kangra (H.P.).



3492 ST, feATeeT USTl, 26 HS, 2026 /05 SIS, 1948

=i, gaor oIl oikgd AT, fedreet uasl, RMe—5 g1 gfad o Ui
SolaSid BRArRIRA ISTUH, JGATSE https:/rajpatra.hp.gov.in TR SUel & TaH AHag Aefid fhar S daar 21



		2026-05-26T16:33:45+0530
	DAYA NAND SHARMA




